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None oreseint £or the applicani,zven ths case was called 2nd
Mr. M. Rgfig, counsel for the respondents time .
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case 3tatlng that the date of Lickh as recordesd in the

further agitatien in this regard.
= have the recent julgrernt: £ Hon'ble Supreme CZourt
given in the cusge 0f Union 2f India Vs. Fantilal Hemantram

altergation wae claimed at the fag end of the carser. The

Tribinal gh21ld not have entertained a stale clailin. The
i}

Hon'hle Aseyr Court had mads the ooservat lon that this is
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and thereafter set-aside the
ad. In visw O

, we do not £ind it a mstter

which merits ony considerst ion at this stage. The
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